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OA Noe 2170 of 1997

Betweens:

ls

2. V.Mghan Rao, S/c Satayanarayana, i
aged about 53 years
3a P.Satyanarayana Rac, S/0 Bullaiah,
aged about 46 years
4, Y.Sambasiva Rae, S/0 Chalapathi Rao,
~ sged about 44 years
5 M.Venkateswaxra Rao, S/¢ Narsaiah,
aged about 42 years
6 S kK.Jani, S/o Meera Saheb,
aged about 46 years
7« VSR Marthy , S/0 Muneeswara Rao,
aged about 38 years
8, Ch. Prakasa Rao, S/0 Sambasiva Rao,
aged about 38 years
. |
9.  Y.Sai Prasad, S/0 Bapa Rao, |
‘ aged about 47 years
lo t0.9 are working as Master Craftsmeh,
under the control of Sr,DEE, TRS,
SC Railway, Secunderabad. _ |
10. XG Gouindarajulu, S/o Gouraiah,
aged about 54 years, Highly Skilled & |
Gfade.I,‘TRS, SCR, Secunderabad. e« Applicamts
AND 7
1. CHIEF PERSONNEL OFFICER,
SC Railway, Secundsrabad,
i
2. Divl.Rly.Manager,
SC Railwey, Secunderabad
3e Sr.Divl.Electrical Engineer,

M.P.Krishna Rgo, ®/o0 Pochaiah,
aged about 53 years

TRS , 5C Railway, :
Secunderabad, - |

ocwzog
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4, T,Sriramemurthy, S/0 not known,
JE.II, TRS, Lalaguda, Secunderabad.

5e CheSamuel Raju, S/0 not Known,
JE.II, TRS, Lalacguda, Secunderabad.

Ge Jiteendra Das, S/0 not'known,‘
JE.II TRS, Lalaguda, Secunderabad.

T X.Ramana, S/¢ not known,
‘ JE.II, ELS, Lalaguda, Secunderabad.

8. V.Srinivasan, S5/c not known, |
JE.II, EL”, Lalaguda, Secunderabad.

9., H.Veeraiah, ®/c not known,
JE.II, ELS, Lalaguda, Secunderabad.

ERXXEMBERXARREL XS H®
1 0. A,S reepriya, W/o not known,
JW.1I, ELS, Lalaguda,rSecunderabad.

1i. Veeranna, S/0 not known,
. JE.II, TS , Ramagumdam.

12,7 BC Sana Reddy, S/¢ not known,
- JB.IIL, TS, Sanathnagar, Hyderabad, -

13« Depposhis Battacharya, S/o not known,
JE.II, ELS; Lalaguda, Secunderabad.

14s LM Dargya, S/0 not known,
JE.1I, BLS, Lalagude, Secunderabad,

15 Birendra Tadu, S/o not known,
JE.II; TS 2 {haz ipeta

o s s Respondents

MISCELLANECUS APPLICATION FILED UNDER RULE 4 (5) (a)
OF CAT (PROC) RULES PRAYING FOR FERMISSION TO FILE
SINGLE “0A. U "

Brief Facts of the cas e !

I

The applicants herein are seeking to declare
the action of the respondents in recruiting the direct
recruilts and absorbing them i.e=, respondents 4 to 6 herein
in excess of the quota prescribed in the avenue of promotion
chart in TRS wing in Secunderabad divisionand issuing
the impugned memo Nos P4 S63/EL/JELII/TRS /TRD/Vol, IV
dated 6.11.,97 posting the respondents 4 to 6 to the
TRS/Secunﬂerabad as totally illegal, without jurisdiction
and for a consequential direction to the respondents
to £ill up the said resultant vacancies with the apékiéants
by following the prescribed cuota for the departmental

promotions. Hence, they are all similarly situated ard
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MISCELLANEQUS APPLICATION FILED
UNDER RULE 4 (8) (a) OF CaT
(PROC) RULES PRAYING FOR
PERMIS3ION TC F%LE A S INGLE OA

1

Mr.S5,Laksihma Reédy, Advocate

COUNSEL FOR THE APPLICANTS
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e
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Lha

-~
r" are seeking siﬁilar relief and their grievances are also
. the same. Hence, it is prayed that the Hon'ble Tribunal may
be pleased to permit them to file a smngle QA and pass

such other order or orders as may be deemod fit.

VERIFICAT ION

We,- (1) M.P;Xrishna Rao, ®/0 Pochaiah, (2} V.dMohana
Rac, S/0 V. Satyanarayana, (3 P.Satyanarayana Raoy,;
S/0 Bullalah, (4) v. Samba51va Rao, S/o Chalapathi Ra0O,

(5) M.Venkateswara RaO, S/o Narasalah, (6) sk.Jani,
80 Meera Saheb, b?) VSR Marhty, S/c Muneeswara Rao,
(8) Ch.Prakasa Rao, S/0 Saﬁbasiva Rzo, (9) ¥.Sai
Prasad, S/o Bapa Rso and (10) KG Govinda rajulu,

S/o Gouraiah, the applicants herein, do hereby verify
and declare that what is stated above is correct and
true to the best of our Rnoﬁledge and that we have ﬂ
'notssuppressed any material facts of the case.

S TERATURES > PLICANTS
UM
X

bor

Hyderabad
Y \He>"

.

Dated. 1701197 la
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COUNSEL FOR APPLICANTS
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bt Form No.9. BY.R.P.A,D,
(See Rule 29)

\hENTRHL HOMINISTRATIVE TRIBUNAL HYOERABAD BENCH AT HYDERABAD.

\st Flcor HACH thvan Opp:Public sarden, Hyderab :d.S500004.A, Qx\ R
\ ORIGINAL APPLICATION NG 1889, OF 199 ¢,
Applicant(s) /s Resnondent (5)
w, 7 reiohne ReobDothers, he (Miaf perscreal Tfficer, 2,7.%19m,
By Advocate Skrig sec'hid dldothers, -
S.Lakahma Seddy, {(3v/Central Guvt.Standing Counsel)
To. . Nraw.&.M*ﬂj, bl ﬁﬂr a‘.”v

/ fm "%mt rgranrrnl *f?wn. Zoueh Central Railway, Secusdsrahad,

4/ *he Divisionsl Mallway Manager, Zauth Ceanteal Mailwey, 2ecunderadad,

J./ m‘ﬁ.ﬁiﬂ‘ﬂwtrkzﬂ ingimesr, TR, “outh “watreal Railway,
ASecundervahad,

\,Cf . orivana wurthy, Junlor Uagineer-IT, T25, Jcuth Central Ratlwey,
mﬂmﬁa, tacunterakad, .

/ "m&mﬂ Ratf, E=-17, T, Lalacuda,outh Qentral Aailway, Secundeprabeyd,

Wherea: ar application filed by the above named applicant
under Section 1% of the Administrative ‘ribunal Act, 1985 as

in the copy e nesed hersunto has tsen registered and upan
Preliminary hear.ng the Tribunal has acmiftted the application,
Notice is he:eby given to yQu tha: if you uish to contest
bhe application, you may file your reply a@long with the document
o in Stieport thareos and after serving zoty of the same on the

- applicant or nig -Legadl sractitionmer within 30 days of receipt of
the notice before thisg rlbunal, either In person oo thrDugh a
Legal Prectitioner/ Dre.en*xnc Officer arpointed by you inm - -
this behalf. 1In de =faul-, the said aprlimation mé&y be heard and

decided in YOUr absence 9 or after tnat date uvithaut any
furthap Netbiee, :

Issuyed and and the 8
i Ecl of the Tribunal ‘
This the HHM“R mr. "
* L] L3 . [ -y L) an OT’ e - "‘-«‘ - » L] . [} 3199‘.

S //3Y DRDER OF HE TRIBUNAL//
| 21e11.87, o | .

Date. h , ' -
: ' FOR R ﬁiﬁijﬂ?.“

Serry goreAw FUwITY
Cential Adminisfve ribunal

s DESPATCH
2 6NOV 1997 @%

o gaTane _
HYDPAARADENCH
gl

o~ -

C}-’;/M\’“ Ay




¢ Form No.S. BY.R,P.A.D.
. (See Rule 28)

EENTRHL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT MYDERABAD,
1st Floor,HAC~ Bhavan, Opp:Public Garden, Hyderabad.S500004.A. R, -

i
W5

\ DRIGINaL APALICATION NI, 1589, OF 199 ’,
ﬂp&licant(s) v/s Respondent(5)

M. 7, Krishne Reo.5 ¥ okders. The Chief reyspnnel “fficerx, s.c.u >~
By Advocata Snri: aea'Ded . kot re.,

3.Lukahﬂt Neddy. (8v/Central Govt,Standing Counsel)
To. mr. . n.Devarsg, 30 for Mys,

»4./ Jeetendce Duss, JE.TY1. TRI Lalaguds, Touth Mninumr,
servalersbed,

"( v, Aamens, JB.15, Electrical lLososhed, Seuth Centrsl Bailway,
1al sgude, secunde rabed,

v.&ﬁiﬂ.m J%.1Y. EL3/Lalaguda, 3outh Cemtral Railway, Secunde

4( W, meredsh, .1, BLS/Lalaguda, South Cestral Railway, FJecundsrabed,
/ A‘.sr&ﬁﬂﬂ. I%. 10, LeLalaceda, South Cssatyal Railwey, Secundersbed.

Whereas ar application filed by the above named applicant
under Section 1% of the Administrative “ribunal Act, 1985 as

in the copy & nexed hereuntu has been ragistered »nd upaon
preliminary hear: ng the Trlbunal nas acmﬁrted the application.

' Notice is h=rebhy given ta you tha: if you wish to contest
tha application, sou ray fPile your reply @long with the document

“7,%“ Sterart thereo® anc after serving bapy of the same on the
— @pplicant or wis iagal sractitioner within 30 days of receipt of

the notice before this ‘ribun@l,” either :In person or. thraugh a
tegal prectitioner/ Preienting Officer azpointed by you in

this behalf, 1In defaul~, the a&sid aproliration may be heard and
decided in your absence or or after that date without any

furthar Notice.
Issued under my hand and the SEcl of the Tribunal

This tne , , Mimetemath, . tay of-.. .. NoTenbew, .199 %,

- - .
. . i - L] LN - -

[/BY ORDER OF "HE TRIBUNAL//

. 21#!“‘70 - . . * |
Date: Co FOR REGISTRAR.

O
f;;JMNqY é)f




§
Form No.9. BY.R,P.A.O.

* : (Saa Ruls 29)
f n - .
4ENTRHL HOMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDLﬁHBAD.I
‘st Floar,HAD. Bhavan, Jpp:Publicn carden, Hyderarad.500004.A.P,

JRIGINAL APPLICATION No. JF 189
Ap:licant(s) /s A88ancent(s) T
BYel h¥iakie bl otrers. | .
¢ Te (By/CePt;gaéag#ﬂ §£ %7ﬂﬁu§§§l§b‘a'

Takshvrn Swddy,
To.

My ¥, T.0evaral, 30 far Alys.

Y2.T%. T Ramsgundam, fouth Central Beilway, Kaveguniaw,

. S .snm »efidy, J0.T1,TE, Renathnagar, fouth Jentrsl Railwey, Hyderabed,

" Rocunde rebad,
neL i ergye, 2. YL TR /Ll acmda, Ronth e Central Railwey, ecundersbad.

,1/( Taroshis Battacharys, JE.TY, %L 5/Lalaguds, South Centrel Keilway,

- Plrendre Yeda, %, 11, T Ehaniont uiputh CantraloAnilny Khavtoet,

under Section 13 of the Administrative Triburmal act, 1585 &8s
in the copy innasxet h_ereuntD has beer registers &nd upon
preliminary hearing the Jripunal has admifted the application,
Notice is hereby given to you that 17 you wish to contest
SAha anhlicatioﬁ, you may Pile your -~egply 2iong with the document
AW supnert thereof and after Seruing cooy of the same on the
applicant Or ..is |ggal practitioner wibnin 30 days of receipt of
the notice before this vpipunal, either in person oz through a
Legal prectitioner/ Presentine Officer appointed by you in
this behalf.. In defauls, the eaid application way bas heard and
decided in your absence on or after that date without any

furthar Notice,
Issued under my hand and the seal of tha Tribumal

ThlS ...'he . » - - . . . . . . - LI ) - day Df " - ] - . . - - . -199

Nirsteenth, roverber,
| //8Y OROER 3F THE TRIBUNAL// 7.

Date:
2104197,

FOR REGISTRAR,

il




im

S. R.No
"i istrict
L CEM TLA -P\ka\ LA"T?LJC-
In the H#igh=-GeurtoEalitatare-
of A rabad
APPELLATE SIDE A
p 1
No. o b of 109 7E:
| ;\ GAINST
No. of 1997+

on the file of-the Court of _ C AT H~f)

.. VAKALAT

. . /ACCEPTED
N T o R §%ﬂ\/ﬂ,ﬁv‘
.L * L '1 -
. 31 ! ..f.- . ! . )
Lo /
'J . ' A [ ‘ . ‘ L s e .. "
f‘ R Appellant
. Counsel for Petitioner
: . i Respondent
Date..c. L5 f1: 1997
S. Lakskma Reddy
M.A. (ECO), LL.B.
ADVOCATE
Appellant
Advocate/s for Petitioner
Respondent
L Address for Service: Ph.: 594413

3-5-155 to 161, Premier Plaza apartments,
Flat No. 102, Opp. Prince Cafe,
Near Water Tank, Narayanaguda,
Hyderabad-29.

/\‘
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<
N OF ANDHRA PRADESH AT HYDERABAD

i ‘ i 197 APPELLATE $IDE/SPECIAL ORIGINAL JURISDICTION

OR v 1559 o 1wt

AGAINST

" No. ' of 199

, . on the file of the court of
V—T ; P e &t Red - :

Appellants

Patitioner

VERSUS
S-c Retludony emst b oW

Appellant-Petitioner .. . /
Respondent In the above Appeal/Petition do hereby appoint and :.: :

S. LAKSHMA REDDY

M.A, (ECO}, LL.B.

ot

a ADVOCATE

Advocate/s of the High Court to appear for me/us in the above. Appeal/Petition and
ta conduct and-prosecute (or defend) the same and all proceedings that may be taken in
respect of any application connected with 'the' same or any decree or order passed therein
inculding all applications for return of documents or the receipt of any moneys that may be
payable to me/us in the said Appeal/Petition and also to appear in all application under
Clause XV of the Letters Patent and in all applications for review and for leave to the
Supreme Court of India and in all application for review of judgement. \

I Certify that the contents of this Vakalat were read out and explained ih(.....‘.c'.%.".m}\ =
in my presence to the executant or executants who appeared perfectly to understand the
same and made his/her/their signature or marks in my presence.

Executed before me this . .......\.5%, . ... dayof... ... 30V rrerrrraeeeenannen 199

ADVOCV, E ERABAD.




1 DN e e e . : .
., P L i t
. " Ch ORI ..
[
rakoin h
"k d .
.

Central Administrative” _
Hyderabad Bench, HydeAibad.

B w:"—%\ | 0.A/g-A No. (¢ &"cif of 19g‘“Tf,

MEMO OF APPEARANCE

)

. - N.R. DEVARAJ
E ADVOCATE
Standing Counsel for Railways
f Senior Standing Counsel for Central Govt.

Address for Service : | Phone : 7610600
]
Plot No. 8, Lalithanagar
Jamai Osmania,
Hyderabad - 500 044,

B

a3



"HYDERABAD.

OA/BaNe. [/§¢ g

BETWEEN

_ _ Vs,

G?O, f@ﬂ% f‘é@'@ﬂ—%
oo (L o0

MEMO OF APPEARANCE

.

itral Administrative Tribunal, Hyderabad Bench

of 199?

k

|
Applicant (s} Il

|
|

|

Respondent (s) '{

Pr

éf\\ﬂlsffa?;;\%

atlfag ° 2 1

To, é\f‘.?-é AT} Q}G; A \

,j?daf' PECEIVER {

' |

I N.R. Devaraj, Advocate, having been authorised .............ccocccun..... ‘ '31,.0’1.,. ................. t

et e PSPV OO DOTOOTOUIROUOTUI . - SHL 1 .o~ S,/ A |

_ (here furnish the particulars of authority) = |

by the Central/Stgte Government/Geverament-8ervant/ ............... aumeﬂﬁ#eﬁpe@non/somely notl Il

fied under Sec. 14 of the Adminislrative Tribunals. Act, 1985. Hereby appear for applicant NO i

/Respondent No........[...N..4. _3 ....... and undertake to- plead and act for them in all malters in the \
aforesaid case. '

Place : Hyderabad. | ’ S|gnalure ;%ﬁn of the 2
Date : 6 . “7 @ . |

|
\

Counsel
Address of the Counsel for Service N.R. DEVARAJ ' {
Piot No.8, Lalithanagar . , Standlng Counsel for Rallways E
Jamai Osmania ‘ ‘ Senior Standing Counsel for Central Govt. |
Hyderabad - 500 044, : '






